OFFICE OF DISTRICT MAGISTRATE
MIRZAPUR

Ref.No. &) 3982 /0.5 netyz v/ 992/ 2070 Date: /770 2/% >0

To,
The Registrar,
National Green Tribunal,
New Delhi.

Subject:-Compliance _of Hon'ble NGT order dated 14.10.2019 in Original Application No.
992/2019 (I.A. No. 649/2019) in the matter of Surendra Singh V/s Ministry of
Environment, Forest & Climate Change & Ors. -Regarding

Sir,

This has reference to above mentioned subject regarding compliance of Hon'ble National
Green Tribunal, New Delhi Principal Bench Order dated 14.10.2019. Relevant part of the order dated
14.10.2019 passed by Hon'ble NGT is as below :-
"_....Grievance in this application is that Respondent Nos. 5 to 7 i.e. M/s. Jai Maa Vaishno Stone
Works, Smt. Usha Devi, Smt. Ruchi Singh are operating mining leases which were illegally granted for
20 years in violation of judgment of the Hon'ble Supreme Court in Deepak Kumar Vs. State of
Haryana & Ors., (2012) 4 SCC 629 and order of this Tribunal dated 13.09.2018 in O.A. No. 186/2016
based on the order of the Hon'ble Supreme Court. Procedure for Environmental Clearance was
wrongly diluted by exempting public consultation and EMP by wrongly treating the leases to be 'B-2
category' projects. This Tribunal vide order dated 14.08.2019 in O.A. No. 474/2019, Surendra Singh
vs. Ministry of Environment, Forest & Climate Change & Ors. noted that the State suspended similar
lease and directed recovery of compensation for illegal operation.
" In view of above, it will be necessary to ascertain from Director of Environment, U.P, District
Magistrate, Mirzapur and SPCB as to whether same course of action has been adopted in
respect of the present leases. The nodal agency will be the District Magistrate, Mirzapur for
coordination and compliance....... "
In this context it is to inform that the respondent nos. 5 to 7 mining lease area was inspected by joint
committee of District Administration, U.P. Pollution Control Board & Director of Environment, U.P. on
dated 24.01.2020. Detail inspection report, Photographs taken during visit & letter dated 11.11.2019
regarding suspension of mining activities & transportation of respondent nos. 5 to 7 are enclosed for
your kind information & necessary action. As per enclosed committee report it was observed that on
the day of committee visit at all the above mining sites of Proponent neither any mine operation nor

any transportation was noticed.

The above compliance report is submitted for your kind consideration pl@&
Dt

Encls: As above. N\ \)\
(Sushil Kumar Patel)
District Magistrate




Report of jqint qommittee in compliance to Hon'ble NGT order dated
14.10.2019 in Original Application No. 992/2019 (I.A. No. 649/2019) the

matter of Surendra Singh V/s Ministry of Environment, Forest & Climate
Change & Ors.

A joint committee having following representation from Director of Environment, UP.,
District Magistrate, Mirzapur & State Pollution Control Board (SPCB), decided to visit the
sites of M/s Jai Maa Vaishno Stone Works, Smt. Usha Devi & Smt. Ruchi Singh
(Respondent nos. 5 to 7) to seek factual position. The Major issues of concerns highlighted
by Hon'ble NGT order dated 14.10.2019 are as follows:

Grievance in this application is that Respondent Nos. 5 to 7 i.e. M/s. Jai Maa Vaishno
Stone Works, Smt. Usha Devi, Smt. Ruchi Singh are operating mining leases which were
illegally granted for 20 years in violation of judgment of the Hon'ble Supreme Court in
Deepak Kumar Vs. State of Haryana & Ors., (2012) 4 SCC 629 and order of this Tribunal
dated 13.09.2018 in O.A. No. 186/2016 based on the order of the Hon'ble Supreme Court.
Procedure for Environmental Clearance was wrongly diluted by exempting public
consultation and EMP by wrongly treating the leases to be 'B-2 category’ projects. This
Tribunal vide order dated 14.08.2019 in O.A. No. 474/2019, Surendra Singh vs. Ministry of
Environment, Forest & Climate Change & Ors. noted that the State suspended similar lease
and directed recovery of compensation for illegal operation.

In view of above, it will be necessary to ascertain from Director of Environment, U.P,
District Magistrate, Mirzapur and SPCB as to whether same course of action has been
adopted in respect of the present leases. The nodal agency will be the District Magistrate,
Mirzapur for coordination and compliance. '

The following members are nominated for the committee by the concerned
departments. ‘

1. Shri Jang Bahadur Yadav, Sub Divisional Magistrate, Chunar, District-Mirzapur.
2. Shri Meraj Uddin , Member, SEAC, Directorate of Environment, U.P., Lucknow.

3 Dr. S.C. Shukla, Assistant Scientific Officer, U.P. Pollution Control Board,
Sonbhadra.

As instructed in the order the committee conducted meeting on dated 24.01.2020 &
discussed in the length for the compliance of previous Hon'ble NGT order dated 14.08.2019
in O A No. 474/2019 reviewed the documents presented before the committee by District
Mines Officer, Mirzapur. The committee has carried out field visit on dated 24.01.2020 in
presence of Shri Manoj Kumar Yadav, Surveyor, Department of Mines, Mirzapur &
representative of Proponents to verify the status on the issues raised in Hon'ble NGT order.

The Mines Officer, Khanij Anubhag, Office of District Magistrate, Mirzapur produced
files of following Proponent before the committee:-

1. M/s Jai Maa Vaishno Stone Works, Partner Shri Gyanendra Pratap Singh, Arazi No. 428
(Lease Area 1.01 hectare), Village- Dhuriya, Thana-Ahraura, Pargana-Ahraura, Tehsil-

Chunar, Mirzapur.
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. Smt. Usha Devi W/o Shri Arvind Kumar, Arazi No. 137 (Lease Area 1.13hectare), Village-
Kanchanpur, Thana-Ahraura, Pargana-Ahraura, Tehsil-Chunar, Mirzapur.,

. Smt. Ruchi Singh W/o Shri Santosh Singh, Arazi No. 1 (Lease Area 0.809 hectare), Village-
Ahirupur, Thana-Kotwali, Chunar, Pargana-Bhagwat, Tehsil-Chunar, Mirzapur.

. Smt. Ruchi Singh W/o Shri Santosh Singh, Arazi No. 1 (Lease Area 1.01 hectare), Village-
Ahirupur, Thana-Kotwali Chunar, Pargana-Bhagwat, Tehsil-Chunar, Mirzapur.

. Smt. Ruchi Singh W/o Shri Santosh Singh, Arazi No. 1 (Lease Area 1.01 hectare), Village-

Ahirupur, Thana-Kotwali Chunar, Pargana-Bhagwat, Tehsil-Chunar, Mirzapur.

The status of Environmental Clearance (E.C.) of respondent Nos. 5to 7 as
- reviewed from office record are as follows:-

S. Name of Respondent Date of issue| Lease Area| Date of Issue of| Name of Authority Issued
No of Letter of | (In hectare)| Environmental E.C.
- Intent (LOI) Clearance (E.C.) o
1 | M/s Jai Maa Vaishno stone Works, 30.07.2018 1.01 Ha 23.10.2018 District Level Environment
Village Dhuriya, Thana-Ahraura, Impact Assessment Authority
Pargana-Ahraura, Tehsil-Chunar, (DEIAA)
Mirzapur.
2 | Smt. Usha Devi, Village Kanchanpur,| 30.07.2018 1.13 Ha 23.10.2018 | District Level Environment
Thana-Ahraura, Pargana-Ahraura, Impact Assessment Authority
| Tehsil-Chunar, Mirzapur. (DEIAA)
3 | Smt. Ruchi Singh, Village Ahirupur, 30.07.2018 0.809 Ha 23.10.2018 District Level Environment
Thana-Kotwali, Chunar, Pargana- Impact Assessment Authority
1 Bhagwat, Tehsil-Chunar, Mirzapur. (DEIAA) ,
. 4 | Smt. Ruchi Singh, Village Ahirupur, 30.07.2 1.01 Ha 23.10.2018 District Level Environment
Thana-Kotwali, Chunar, Pargana- 018 Impact Assessment Authority‘l
| Bhagwat, Tehsil-Chunar, Mirzapur. (DEIAA) |
5 | Smt. Ruchi Singh, Village Ahirupur, 30.07.2018 1.01 Ha 23.10.2018 | District Level Environment
‘ Thana-Kotwali, Chunar, Pargana- Impact Assessment Authority
‘ } Bhagwat, Tehsil-Chunar, Mirzapur. (DEIAA)

In compliance of Hon'ble NGT order dated 14.10.2019 District Magistrate, Mirzapur has
suspended all mining activity and transportation of responded Nos. 5 to 7 till the
Environmental Clearance issued by State Level Environment Impact Assessment Authority
(SEIAA), Lucknow by following letters :-

L

M/s Jai Maa Vaishno Stone Works, Village Dhuriya, Thana-Ahraura, Pargana-Ahraura,
Tehsil-Chunar, Mirzapur. (Arazi No- 428, Lease Area- 1.01 Ha), letter No:1566/Khanij/NGT-
Adesh/2019, Dated-11.11.2019

Smt. Usha Devi, Village Kanchanpur, Thana-Ahraura, Pargana-Ahraura, Tehsil-Chunar,

Mirzapur (Arazi No: 137 Area : 1.13 Ha), letter No: . 1565/Khanij/NGT-Adesh/2019, Dated-
11.11.2019

Smt. Ruchi Singh, Village Ahirupur, Thana-Kotwali, Chunar, Pargana-Bhagwat, Tehsil-

Chunar, Mirzapur (Arazi No- 01 Area- 0.809 Ha), letter No-1562/Khanij/NGT-Adesh/2019,
Dated-11.11.2019

Smt. Ruchi Singh, Village Ahirupur, Thana-Kotwali, Chunar, Pargana-Bhagwat, Tehsil-
Chunar, Mirzapur (Arazi No- 01 Area : 1.01 Ha), letter No-1563/Khanij/NGT-Adesh/2019,
Dated-11.11.2019

Smt. Ruchi Singh, Village Ahirupur, Thana-Kotwali, Chunar, Pargana-Bhagwat, Tehsil-
Chunar, Mirzapur (Arazi No- 01 Area : 1.01 Ha) , letter No-1564/Khanij/NGT-Adesh/ /2019,

Dated-11.11.2019
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The copy of letter issued to aforesaid Proponents by District Magistrate, Mirzapur on
dated 11.11.2019 is attached at Annexure-1.

On the day of committee visit at all the above mining sites of Proponent neither any

mine operation nor any transportation was noticed. The Photographs taken during the visit is
attached at Annexure-2.

Recommendations :

1. The Project Proponents should strictly comply the order of District Magistrate,
Mirzapur issued on dated 11.11.2019.

2. The Project Proponents should not operate any mining & transportation activities
without obtaining Environmental Clearance (E.C) from State Level Environment
Impact Assessment Authority, U.P.

3. The Project Proponents should strictly comply the provisions of EIA Gazette
Notification No. S.O 1533(E) dated 14.09.2006, as amended.

4. The District Administration, Mirzapur to ensure that mining and transportation

activities should not be operate by all Proponents at above sanctioned lease area.

ZP T o

(Dr. S.C. Shukla) (Meraj'Uddin) (Jang Bah Madav)
Assistant Scientific Officer, Member, SEAC, Sub DivisionakMagistrate
U.P. Pollution Control Board, Directorate of Environment, Chunar, Mirzapur

Sonbhadra U.P., Lucknow.
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M/s Jai Maa Vaishno Stone Works, Village Dhuriya, Thana-Ahraura, Pargana-
Ahraura, Tehsil-Chunar, Mirzapur
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Smt. Ruchi Singh, Village Ahirupur, Thana-Kotwali Chunar,
Pargana-Bhagwat, Tehsil-Chunar, Mirzapur.
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